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[See section 3}

No.

Cie

Name of enactments.

: Extent of amendments

The Bombay Labour Welfare |

Fund Act, 1953 (Bﬂm KL uf

‘4 953)

The Gandhar}ham (Bevelop-
‘ment anﬂ Cuntrﬂi on Erectien

of Buildings) Act, 1958 {Bi}m

XIX of 1958).

The Bombay Khadi and Village
Industries - Act, 1960 (Bom:.

XIX of 1960)..

o e

; Tﬁe Gujarat 'Hausmg Board -

In section 4, _ft.'l.r. s'uh-sactia;m (3), the fnlli}wing‘

~ sub-section shall be substituted, namely :—

-

.' “(3) The mambets uf the Board shall huld office

dunng the pleasure of the Stats Gnv&rnmﬂnt i

- (2) in sr;t:tum 6, in sub-section (2), the words

"and a member so nominated skall hold office for
the unexpired portioi of the term of the office of
hi_s'pfédecessm " sh:_all be deleted.

In, 3e¢ ion 3, for sub-section (4}, the fu!lowmg

.sui:r -section shall be and shall be ﬂtamed always
._tf,l have, been substituted, nammjr —

_“{;!-J fa} The Ch¢:rman, Secretary and the

mzmbers other than b aj’f;cm mecmbery, of the

_:-A‘uﬂmn:y pominated by the Staie Goverameat

~ shall hold oifice during the pleasure of the State

Government;

- {(b) The members nominated by the Centrai

Government under clause (d) of sub-section (2)
shall hoid office during the pleasure of the

-Central Guvernment "

-

In - _secimn 4, in sub ssection {i) for the words

. "hold office for such period as the State -

Government may,. b:,r gensral or special order,
direct”, the words "hold office during the

: '___plgasure of the' State Government” shall be and

Act, 1961 (G:l.lj XXVIII of

; 1951}

The A anar'at
.Development Act,

XXIII of 1962).

- Industrial

1962 (Guj.

(7 ¥

g

shall be deemed always'io have been substituted. :

In section 8, for _:;ub*secftiﬁn (1), the following

sub-section shall be substituted, namely :—

"(1) The Chairman and the members shall hold

office during the . pleasure of  the - State
£ deerhmeiit . : ' :

-

In section 6, for sub-section (1), the following

‘sub-section shall be and shall be deemeﬁ always
G, L have been snhstxtuted namely —

"{1} (a) The Chalrman, Vlbe-ﬂhauhan and
Directors of the Corporation nominated by the

~ State Government shall hold office during the

pleasure of the State Government; '

&
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12.  The Gujarat Municipal Finance

~ - Board Act 1979 (Guj. 12 of

- 1979).

13,  The Gujarat Water Supply and
Sewerage Board Act, 1978
(Guj. 18 of 1979).

14.  “The* Gu_]arat Unprotected i
' Manual” Workers (Regulation
~of Employment and Welfare)

Act 1979 (Gu] 25 -:}f 1979).

(1) In section 6, for sub;sactipn (1), the fol-
lowing sub-section shall be and shall be deemed

“always to have been substituted, namely:—

“%(1) The Cha_.man and the members other than

those appointed by virtue of their office shall

' hold office during the

Government.”.

e

(2) I.u section 8, for the portion beginning with

pleasure of the State

oy

the words "as early as practicable™ and ending
with the words "had not occurred”, ‘the words "as s
early as practicable" shall be and shall be

deemed always to have been substituted.

" {3) In section 28, in sub-section (2), for clause

(a), the following clause shall be and shall be
deemed always to have been substituted,

namely:—-

"(a) the bonorarium, siﬂing fees and allowances

~ of the Chairman and sitting fees and allowances

including compensatory allowance of the
me-,mhers under sub sectmn (3) of section 6:°.

In section- 6, for sub-sections (1) to (4),
~ the foliowing sub-section shall be substituted, :

namely:—

"(1). The Chairman, Member-Secretary and the

members other than ex-
hold office dunng the
Government :

Provided that a person

officio members shall
pleasure of thc S{ate

appoiated as memher

under clause (f) of sub-section (I) of section 4
shall cease to be a member, if he ceases to be the

~ elected head of the local body concerned.”.

(1} ~ In section 6, for sub-séction (7), the

following  sub-section

- namely:—

4

shall be substituted,

*(7) Thé Chairman and the members shall hold

office during the pleasure of the State

Gavernment.”.

(2) In section 12 for the purtmn beginning with
the words "the vacancy shall be filled" and

ending with the words.

"vacaney had not oc-

cured :", the words "the vacancy shall be fiHed
wot later than ninety days from the date of receipt

of such communication:"

shall be substituied.
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"15.° The Gujarat Maritime Board

“Act, 1981 (Guj. 30 of 1981).

Ty

16. © The Gujarat Scheduled Castes

Development Corporation Act,

1985 (Guj. 10 of 1935)

752 The Gujarat Backward Classes
Development Corporation Act,
1985 (Guj. 11 of 1985).

(1) In section -5, in sub-section (2), the pnrtinn =
beginning with the words "and in any case” and
ending with the words "State Government”® shall
be deleted

" (2) In section 8,—

{a) to sub- sechun {2), the pmwsn shall be
deleted.
(b) sub-section (4) shall be deleted.

(1) In section 6, for sub-sections {1) and (2),

the following sub-section shall be and shall be
‘deemed always to have been substituted,

namely:—

1) The director shal] hold office during the
pleasure of the State Government :".

(2) In section 7, the words "aud a person-

nominated as director to fill up such vacancy
shall hold office for the une:cpzrei:'l portion.of the
‘term of his predecessor" shall be and shall be :

'dﬂemed alwa]rs to have been deleted.

{3) In 'section 10, in sub-section (I), t‘ur the
words and flgﬂl’ﬁ "Notwithstanding anything’
contzined in section 6, the State-Government?,

the words "The State Government” shall li'p am:l
shall be deemed always to have been substituted.

{1) In section 7, for sub- SEEEIGHS(I} and (2}, the -
following- sub- sectmn shall be and shall be
deemed aIwa]rs to have been substituted,
Reiny s . :

"(1) The director shall hold office during the

. pleasure of the State Government.".

(2) In section 8, the words "and a person
nominated as d:recmr to fill up such vacancy

shall hold office for the unexpired portion of the

term of his predecessor” shall be and shall be
deemed always to have been deletcd :

(3), B o ctios 11, in sub- sectiun (1), for the
words and figure "Notwithstanding anything
contained in ‘section 7,.the State Government”,
the words "The State Government® shall be and

. shall be deemed always to have been substituted.
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